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Factual Report in the matter of Girraj Prasad Yadav V/s District Forest 
Officer&Ors. Original Application No. 109/2023 (CZ)Hon’ble NGT, Central 

Zone Bench, Bhopal, linked with O. A. No. 781/2022 Hon’ble NGT (Principal 
Bench) 

 
Background 

In the case filed by Sh. Girraj Prasad Yadav against District Forest Officer & 
Anr. before the Hon’ble National Green Tribunal, Principal Bench, New Delhi, and 

subsequently before the Hon’ble National Green Tribunal, Central Zone, Bhopal the 
applicant has raised the issue, that Principal, Government High School, Bahram Ka 
Bas, Tehsil Bansur, District – Kotputi-Behror (then District Alwar) has uprooted 
green trees through JCB operator without obtaining permission from the concerned 

Authorities. 

Order 
 

Hon’ble NGT, Principal Bench in its order dated 07/11/2022 has directed: 
 
“…..we also consider it appropriate that a Joint Committee be constituted to 

verify the factual position. Accordingly, we constitute a Joint Committee 
comprising Regional Officer, MoEF& CC, Jaipur, State PCB and District 

Magistrate, Alwar and direct the same to meet within two weeks, undertake 
visits to the site, look into the grievances of the applicant, associate the 

applicant and representative of the concerned project proponent, verify the 
factual position and submit its report within two months…..” 

Accordingly, District Collector, Kotputli-Behror, vide letter dated 20/10/2023 

has nominated Sub-Divisional Magistrate, Bansur as representative on her behalf. 
Letter dated 20/10/2023 has been enclosed as Annexure-1. 

And accordingly Scientist ''D, SRO, MoEF&CC, Jaipur was nominated on the 
behalf of  Regional Officer, MoEF& CC, Jaipur vide letter dated 24/10/2023. Copy of 

letter has been enclosed as Anneuxre-2. 

Field Visit 

In accordance with the aforementioned order, following officials/persons visited the 
site on 25/10/2023 in connection with this case: 

i. Sh. Mahesh Dutt Purohit, Scientist-D, Regional Office, MoEF & CC, 
Jaipur. 

ii. Sh. Deependra Jharwal, Regional Officer, Rajasthan State Pollution 
Control Board, Alwar. 

iii. Sh. Rahul Saini, Sub-Divisional Magistrate, Bansur 

iv. Sh. Girraj Prasad Yadav, Applicant 
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v. Sh. Raj Pal Singh, Principal, Government High School, Bahram Ka Bas, 
Tehsil Bansur 

Other officers from Revenue Department, Sarpanch were also present. Attendance 
sheet is enclosed as Annexure-3. A brief meeting with the petitioner, principal of 
Government High School, Bahram Ka Bas, Sarpanch was held and during meeting it 

was noted that the uprooting of trees was done during the reorganization of boundary 
encroachment. As alleged by petitioner, school administration uprooted a total of 06 

trees, out of which 01 fully matured tree (about 15 years old) was uprooted on the 
applicant’s land, 03 other semi matured trees (5-6 years old) were uprooted at the 

backside boundary of school and 02 semi-matured trees were uprooted near the 
roadside boundary of the school without any prior permission from District 
Administration and thereafter school administration sold these trees. It was also noted 

that the Tehsildar is competent authority to give permission for uprooting the trees in 
case the no. of tree to be uprooted are up to 05 and in case of more than 05 trees, 

concerned SDM is the competent authority to give permission in accordance with the 
provisions of Rajasthan Tenancy Act, 1955. 

Observations 
 
During field visit and on perusal of records, following observations were made:- 

i. On site only 01 fully matured tree of species Morus alba (Shehtoot) 
(about 15 years old) was found lying uprooted on the applicant’s land. 

ii. School Administration, however, planted two saplings around the 

boundary of the school and some trenches were also dug near the 
boundary wall for plantation.  

iii. GPS based photographs taken during site visit are enclosed as 

Annexure-4. 
Conclusion 

 Prima facie it appears that during reorganization of the boundary encroachment 
near school, the aforementioned trees were uprooted by the school administration 

without any prior permission from the competent authority. 

Enclosures 
i. Copy of Letter dated 20/10/2023, issued by District Collector, Kotputli-

Behror (Annexure-1), 
ii. Copy of SRO Jaipur MoEF nomination letter (Anneuxre-2), 

iii. Attendance sheet (Annexure-3) 

iv. GPS based photographs taken during site visit (Annexure-4) 

  
 

 



 

Fig 01: Officials visited the site along with the petitioner and other representatives.

Fig 02: One fully grown tree (about 15 years old) was uprooted in the applicant’s land.

Fig 01: Officials visited the site along with the petitioner and other representatives.

One fully grown tree (about 15 years old) was uprooted in the applicant’s land.

Annexure-4 

 
Fig 01: Officials visited the site along with the petitioner and other representatives. 

 
One fully grown tree (about 15 years old) was uprooted in the applicant’s land. 



Fig 03: Three semi matured trees (5

backsideboundary of school.

Fig 04: Two semi matured trees were uprooted 
boundary of the school. 

semi matured trees (5-6 years old) were uprooted at the 

backsideboundary of school. 

semi matured trees were uprooted at this place located 

 
uprooted at the 

 
at this place located near the roadside 



Fig 05: Some plantation was done on the roadside boundary of the school.: Some plantation was done on the roadside boundary of the school. 
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